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, FORM —~ E ' : A :"
Form of supply of information to the applicant é
{Rule 4 (iv)]

No. HC.OXXV -01/2020-21/4 4/ RT1
Dated 28/09/2020

From:  Sri Rafigue Ahmed Tapadar,
Registrar (Judicial) & PIO,
Gauhati High Court,
Guwahati-781001

To:  Mr. Dhiren Borpatra Gohain
Soniram Bora path, Byelane-02
house no-8, Lachit nagar,

P.5.- Paltan Bazar,Guwahati

Sub: Information under RTT Act.
Ref:  Your RTI Application dated 24/09/2020, Regd. Vide ID No.19/2020-21 dated

24/09/2020.
Sir,

With reference to the above, the information pertaining to your query is provided
herein beiow: -

Copies of chief examination and cross examination are part of case records which are
exempted from disclosure under rule 5{e) of Gauhati High Court RTI Rule, 2008. Those
copies are to be obtained by applying for certified copy as per provisions for obtaining
certified copy prescribed by the Gauhati High Court Rule, 2007.

Yours faithfully,
\3 LA e [ ), .
A% - =T Wy

Registrar (Judicial) & PIO
Gauhati High Court, Guwahati.

T&% N4




‘ ) A. N ) FORM-D | O [ &

Rejection Order
J [Rule 4 (ii)]

t- R . No. HCXOXXV—01/2020-21/400/ RT1
g - _ . Dated 01/10/2020
_ From:  Sr Rafique Ahmed Tapadar
5 Registrar {Judicial) & P10
Gauhati High Court.
'd Guwahati — 781 001

To: Mr. Inamul Majid
Computer Typist
0O/o Civil Judge & Assistant Sessions Judge
N Morigaonh

Sub : Reply under RTT Act, 2005.

Ref: vour RTI application dated 24/09/2020 Registered 1D No. 24/2020-21
dated 30/09/2020

Sir,

With reference to the above, this is to inform you that the requisite fee
of Rs 10/- paid through IPO, ought to have been paid in favour of “Registrar
General, Gauhati High Court”, payable at Guwahati, instead of “Public Information
Officer, Gauhati High Court”, hence, your application is rejected for not complying
with Rule 9(ili) of the Gauhati High Court {Right to Information) Rules, 2008. The
IPO so enclosed with your application, is returned herewith.

You may re-submit the RTI appfication after rectifying the deficiency.

An appeal against the above order, if preferred, may be made before the
Registrar General / Appellate Authority, Gauhati High Court, Guwahati- 781001,
under Section 19 of the Right to Information Act, 2005 and as per provision of Rule
7 of the Gauhati High Court (RT1) Rules, 2008, within thirty days from the receipt of
this reply.

Enclosed:- 1PO52F073273
Yours faithfully,
® . A "\‘R\xw::'-‘u-—_
W ox . s
.. Registrar {Judicial) & PIC

'9 auhati High Court.
QS
™
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From :

To

Sub :

Ref :

Sir,

FORM - E
Form of supply of information to the applicant
[Rute 4 (iv)]

No. HC.XXXV =01/2020-21/102 / RTI
Dated 05/10/2020

Sri Rafiqgue Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

Sri Bhargav Bhuyan

S/o- Lt. Brajen Bhuyan

Vill & P.Q.- Santinagar, Ward no-20
Dist. & P.5.- Barpeta, Pin-781314

Information under RTI Act.

Your RTI Application dated 28/09/2020 Regd. Vide ID No. 20/2020-21
dated 28/09/2020.

With reference to the above, I am to inform you that the Gradation list of employees

of Sub-ordinate courts is not maintained by the Registry of the Gauhati High Court. You may
coliect the information from respective District Court establishment,

Yours Sincerly,
]. A -ra.\\e&)CA.\-
25 - w. 1e

-
Registrar (Judicial) & PIO
Gauhati Hi(gh Court,Guwahati.




FORM ‘E’
Form of supply of infarmation to the applicant
[Rule 4 {iv)]
No. HC. XXXV —01/2020-21/105 / RTI
Dated 13/10/2020

From: Sri Rafique Ahmed Tapadar
Registrar (Judicial)& PIO
Gauhati High Court.
Guwahati - 781001

To : Simanta Das
P.O. & Dist- Barpeta
Dahati, Pin-781301

Sub:  Your RTI application dated: 29/09/2020, Regd. Vide ID No.22/2020-21 dated
29/09/2020.

Sir,

With reference to the above, the information pertaining to your guery is provided
herein below:
Reply to query: Educational qualification required for promotion from peon to process

server with reference to Notification no- HCXOXXVII-56/2012/83/R.Cell  dated 13"
February,2020 is: the candidate must be HSLC pass and must complete 5 years of
continugus service in Group D-11 of the service.

If a candidate is otherwise eligible for promotion, his B.A qualification shall not be a
bar.

Yours Sincerely,
W . A —H_\-‘ PR Ty

23 % 10

Registrar (Judicial) & PIO

Gauhati %Eh gourt, Guwahati. -
= /

oW
oy



FORM-E
Form of supply of information to the applicant
[Rule 4 (iv)]

No. HC.XOXXV —01/2020-21/1C/ RTT
Dated 19/10/2020

From : 5ri Rafiqgue Ahmed Tapadar,
Registrar (Judicial) & PIO,
Gauhati High Court,
Guwahati-781001

To : Sri Bhargav Bhuyan,

Sfo- Lt. Brajen Bhuyan,

Vill & P.O.- Santinagar, Ward no-20,
Dist. & P.S.- Barpeta, Pin-781314

Sub:  Information under RTI Act.

Ref: Your RTT Application dated 28/09/2020 Regd. Vide ID No, 21/2020-21 and 27/2020-
21 dated 12-10-2020.

Sir,

With reference to the above, the information pertaining to your queries are provided
herein below:

Reply to query No. 1 : According to the draft Assam District Court Employees Service

Ruies, 2018, the post of Computer Typist is categorised as Ministerial staff.

However, the Judicial Department, Govt. of Assam, vide its letter No.
JDJ.125/2020/11 dated 19-09-2020 has indicated that Computer Typist is not categorised as
Ministerial staff.

Reply to query No. 2 : According to netification no HOXXXVII-21/2017/142/R.Cell
dated 04/03/2020 the post of Computer Typist in the Subordinate Courts of Assam shall be
treated as eqguivalent to LDA, Copyist and Typist for the purpose of promotion. The draft

service rule of the Subordinate Courts is pending with the Government of Assam.

Reply to query No. 3 : The existing pay scale structure of Computer Typist is not

available with this Registry.

Yours sincerely,
= . P 't—"_‘\‘--.

Ll SV I e
Registrar (Judicial) & PIO

Gauhati High Court, Guwahati.
N \-ti“’w



From :

To

FORM - E
Form of supply of information to the applicant
{Rule 4 (iv}]

No. HC. XXXV —01/2020-21/431/ RTI
Dated 19/10/2020

Sri Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

Sri Mrinmoy Das,
Ofo the Munsiff, Bajali, Pathsala
Dist.- Barpeta,

Sub: Information under RTI Act.
Ref : Your RTI Application dated 28/09/2020 Reqgd. Vide 1D No. 25/2020-21
dated 30/09/2020.
Sir,
With reference to the above, the information pertaining to your queries are provided
herein below:

Reply to query No. 1 : According to the draft Assam District Court Employees Service

Rules, 2018, the post of Computer Typist is categorised as Ministerial staff.

How

ever, the Judicia! Department, Govt. of Assam, vide its letter No. 1DJ.125/2020/11

dated 19-09-2020 has indicated that Computer Typist is not categorised as Ministerial staff.

Iv to query No. 2 : the draft Assam District Court Employees Service Rules, 2018, will

Reply to guery
be service rule of Computer Typist which is pending with Govt of Assam.

Yours sincerely,
R. & Tﬂ(\s\‘bb\!\——

.c"k- -

Registrar (Judicial) & PIO

Gauhati High Court, Guwahati.
@ AP
A
A\



FORM - E
Form of supply of information to the applicant
[Rule 4 (iv}]

No. HC.)O0V —=01/2020-21/114/ RTI
Dated 20/10/2020

From : Sri Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gaubhati High Court
Guwahati-781001

To : SriBikash Nath & 3 ors
Qfo the Chief Judicial Magistrate
Morigaon, Assam

Sub : Information under RTI Act.

Ref : Your RTI Application dated 28/09/2020 Regd. Vide 1D No. 26/2020-21
dated 07/10/2020.

Sir,

With reference to the above, the information pertaining to your queries are provided herein
below:

Reply to aquery No. A : The draft service rule of the Subordinate Courts is pending with the

Government of Assam.

Repty to query No. B : The post of Computer Typist is not indicated at “The Chief Judicial
Magistrate Establishment(Ministerial) Service Rule, 1387".

Reply to query No. C : Computer Typist are graded as Ministerial cadre under Draft “Assam

District Court Employees Service Rule, 2018,
Reply to query No, D : Draft “Assam District Court Employees Service Rule, 2018” will

replace “The Chief Judicial Magistrate Establishment(Ministerial) Service Rule, 19B7” as soon
as it approved by the Govt of Assam.
Reply to query No. E, F, G.and H : Information related to pay of employees of Subordinate

Courts is not available with this Registry.

Yours sincerely,

R. A - -7-...?6\‘:&.51_
T owe . 1.0

_Registrar (Judicial) & PIO

Gauhati High Court,Guwahati.
fol
W0



THE GAUHATI HIGH COURT AT GUWAHATI ' @ C/
p

{HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

No. HC. XXXV - 1/2020-21/ 118 /RTI
Dated Guwahati, 21/10/2020.

From: Sri Karabi Das
Dy. Registrar (Judl.-V)& APIO
Gauhati High Court.
Guwahati - 781001
L]
To : r. Dhiman Choudhury
Aaradhya Garments, Near BATA
Main road, Tezpur, Assam-784001

Sub:  Reply to your letter dtd 21/09/2020

Sir,
with regard to your letter dtd 21¥ September, 2020, I am directed to inform
you that subject matter of your letter mentioned above don't fall within ambit of
RTI Act and if required, you may seek judicial remedy. Accordingly your letter along

with all its enclosure is returned herewith.

o . -
2 of
Yo Yours sincerely,
N K g1, 10
o Dy. Registrar (Judi.-v)& APIO
Gauhati High Court, Guwahatj



R A

THE GAUHATI HIGH COURT

{ HIGH COURT OF ASSAM. NAGALAND, MIZORAM AND ARUNACHAL PRADESH )

NO.HC.XXXXV - 14/2018/ 116 /RTI
Dated Guwahati, 22/10/2020

From : Sri Rafique Ahmed Tapadar
Registrar (Judicial} & PIO
Gauhati High Court.
Guwahati - 781001

To :  Addl District and Sessions Judge cum PIO,
Silchar, Cachar.

Subh Request for information under Right to Information Act, 2005.

Ref: RTI application by Mr. Amal Pal Choudhury, Regd. Vide 28/2020-21 dtd 19/10/2020.

Madam,
With reference to the above, I am forwarding herewith a RTI application dated

26/09/2020 of Mr, Amal Pal Choudhury, for taking necessary action from your end, the subject
matter of which seems to be under your jurisdiction. Reply, if any, may directly be sent to the

applicant.

Yours faithfully,

Registrar {Judl) & PIO
Gauhati High Court, Guwahati

Encl: As stated above.

Memo No. No. HC.XOXXV —14/2018/ {7 [ RTI, dated the 22/10/2020

Copy to:
Mr. Amal Pal Choudhury, House No-R/3, Michael Madhusudan Sarani, N.S.Avenue,

Silchar, Cachar- 788005, You are requested to approach the above PIO for getting the
information.
. A Ta-.\m}r_ﬂ_
e 75 TN * . 1o

Registrar (Judl) & PIO '

Gauhati Hig‘h Eourt: Guwahati
W lep’
2%




FORM-D /7
Rejection Order (C/‘ (/
[Rule 4 {iii)]

No. HC.XXXV-01/2020-21/§ | #/ RTI
Dateq 10/11/2020

From:  Sri Rafigue Ahmed Tapadar
Registrar (Judicial} & PIO
Gauhati High Caourt.
Guwahati — 781 001

To: Sampurna Behura
A-2110, Grounds Floor
! Greenfields Colony, Sector-42
Faridabad, Haryana-121010

Sub : Reply under RTI Act, 2005.

Ref: Your RTI application dated 17/09/2020 Registered 1D No. 35/2020-21
dated 03/11/2020

Madam,

With reference to the above, this is to infarm you that the requisite fee
of Rs 10/- paid through IPO, ought to have been paid in favour of "Registrar
General, Gauhati High Court”, payable at Guwsahati, instead of “Accounts Officer,
High Court of Gauhati”, hence, your application is rejected for not complying with
Rule 9(iii) of the Gauhati High Court (Right to Information) Rules, 2008. The 1PO so
enclosed with your application, is returned herewith.

You may re-submit the RTI application after rectifying the deficiency.

An appeal against the above order, if preferred, may be made before the
Registrar General / Appellate Authority, Gauhati High Court, Guwahati- 781001,
under Section 19 of the Right to Information Act, 2005 and as per provision of Rule
7 of the Gauhati High Court (RTI) Rules, 2008, within thirty days from the receipt of
this reply.

Enclosed:- PO 47F279902

Yours Sincerely,

. . . e Qm‘d‘bL
ﬂyo T« Ly -LO
\,‘- Registrar (Judicial) & PIO

W Gauhati High Court,




FORM-D
Rejection Order
[Rule 4 (iii)]
No. HC.)OO(V-01/2020-21/ 1\ &/ RT1
Dated 09/11/2020

From:  Sri Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court.
Guwahati — 781 001

To: Dr. Bollineni Keerti
President, Vasavya Mahila Mandali
Mobile - 9848542521

Sub:  Reply under RTI Act, 2005.

Ref: Your RTI application dated 12/10/2020 Registered ID No. 32/2020-21
dated 22/10/2020

Madam,

With reference to the above, this is to inform you that as per Rule 9 (i} &
(iii) of the Gauhati High Court (RTI) Rules, 2008, the application fee is to be paid by
cash [/ demand draft / pay order, in favour of ‘Registrar General, Gauhati High
Court!, payable at Guwahati and application fee by way of ‘court fee’ is not a valid
mode of payment.
Hence, your application is rejected for not complying with Rule 9 (i) &(iii)
of the Gauhati High Court (Right to Information) Rules, 2008.

You may re-submit your application rectifying the deficiency.

An appeal against the above order, if preferred, may be made before the
Registrar General / Appellate Authority, Gauhati High Court, Guwahati- 781001,
under Section 19 of the Right to Information Act, 2005 and as per provision of Rule
7 of the Gauhati High Court (RTT) Rules, 2008, within thirty days from the receipt of
this reply.

Yours faithfully,

Q[Q. A 'T»\-\u‘aw

e™,. v o
Registrar (Judicial) & PIO
Gauhati High Court.



FORM - E
Form of supply of information to the applicant
(Rule 4 {iv)]

No. HC. XXXV —01/2020-21/1 1&f RTI
Dated 10/11/2020

from : Sri Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhat High Court
Guwahati-781001

To : Sr Ajai Tandon
117/k/45, R.S.Puram
Sarvodaya Nagar, Kanpur

Sub:  Information under RTI Act.

Ref :  Your RTI Application dated 06/10/2020 Regd. Vide ID No. 30 & 31/2020-21
dated 21/10/2020.

Sir,

With reference to the above, the information pertaining to your queries are provided herein
below:

Reply to guery No. 1,: Subject matter of the query is not available with this Registry, 50, 10

information can be furnished in this regard.

Yours Sincerely,
®R. P "r-u\wc—-\dl____
pD - 1L e
Registrar {Judicial) & PIO

Gauhati Higa Coyrt,Guwahati.
WY

™ \\!
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G C‘//
FORM - D C (

Form of supply of infarmation to the applicant
[Rule 4 {iii}]

No. HC.XoXV —01/2020-21/ {14/ RT1
Dated 10/11/2020

From : Sri Rafigue Ahmed Tapadar
Registrar (Judiciat) & P10
Gauhati High Court
Guwahati-781001

To » Sri Bidyut Bikash Goswami
Statement Section
Gauhati High Court, Guwahati

Sub :  Information under RTI Act.

Ref : Your RTI Application dated 21/10/2020 Regd. Vide 1D No. 29/2020-21
dated 21/10/2020.

Sir,

With reference to the above, the information pertaining to your queries are provided herein
below:

Reply to query No. 1, 2 & 3 : Subject matter of the query is related to DP No-07/2020,

which is under process. So, information cannot be furnished under section 8 (1){h) and 8
{1) (§) of RTI Act, 2005, which prohibits such disclosure.

An appeai against the above order, if preferred, may be made before the Registrar
General / Appeitate Authority, Gaubati High Court, Guwahati- 781001, under Section 19 of
the Right to Information Act, 2005 and as per provision of Rule 7 of the Gauhati High Court
(RTI) Rules, 2008, within thirty days from the receipt of this reply.

Yours Sincerely,
® . oA _F-\\\H.a‘—-?\_

- 'Sa te - v we
Registrar (Judicial) & PIO
Gauhati High Cogrt,Guwaha;i_.
)
N %i‘\\




FORM - E
Form of supply of information to the applicant
[Rule 4 {iv)]

No. HC. XXXV —01/2020-21/1 2 1/ RTI
Dated ¥./11/2020

From : 5ri Rafigue Ahmed Tapacar
Registrar {Judicial} & PIG
Gauhati High Court
Guwahati-781001
To @ SriInamul Majid
O/o Civil Judge and Assistant Sessions judge
v Morigaon, Assam
Sub :  Information under RTT Act.

Ref . Your RTI Application dated 22/10/2020 Regd. Vide 1D No. 36/2020-21
dated 04/11/2020.

Sir,

With reference to the above, the infermation pertaining to your queries are provided herein
below:

Reply to query No. {i) : Computer Typist are treated as Ministerial cadre ander “the draft

Assam District Court Employees Service Ruie, 218", The draft service ruig of the Sub-
ordinate Courts is pending with the Government of Assam.

Reply to query No. (i) : According to notification no HCXXXVII-21/2017/271/R.Cell dated
14/10/2020 the post of Computer Typist in the Sub-ordinate Courts of Assam shall be

treated as eguivalent to LDA, Copyist and Tymist for the purpose of promotior. Kirdly note
that pay related matters of employees of Subordinate Courts are not within purviewr of this
Registry.

Reply to query No. (Jii} . The draft service rule of the Sub-ordinate Courts is pendng with

the Government of Assam. It will be avalebe for all once it gets approval from the

Government of Assam,

Yours Sinceraly,

T v e Tedy

Y- Ly
Registrar (Judiciai} & PIO
Gauhati High Court Guwahati,
‘;L‘-}\-, .
A

o



FORM - E
Form of supply of information to the applicant
[Rule 4 (iv)]

No. HC.X0X(XV -01/2020-21/12 4 RTI
Dated 40/11/2020

From : Sri Rafique Ahmed Tapadar
Registrar (Judicial) & PIC
Gauhati High Court
Guwahati-781001

To :  Mr. Atigur Rahman
North Barpeta, P.O.+ P.S.- Barpeta
Assam, Pin- 781301

Sub :  Information under RTI Act.

Ref :  Your RTI Application dated 03/11/2020 Regd. Vide 1D No. 33/2020-21
dated 03/11/2020.

Sir,

With reference to the above, the information pertaining to your queries are provided herein
below:

Reply to query No. (i) : Categories of employees indicated in Rule 6 {1) and & (4) of Assam

District & Sessions Judge Establishment {Ministerial} Service Rule 1987 may apply for the
post of Sheristadar in the establishment of District & Sessions Judge, Family court and
MACT.

Reply to query No, (i} This will be guided by Assam District & Sessions Judge Establishment
{Ministerial) Service Rule 1987 not by Assam Chief Judicial Magistrate Establishment
{Ministerial) Service Rule 1987,

Reply to query No. {iii) Query demands opinion or advice of the PIO, kindly note that,

rendering of opinion/advices etc. do not fall under the purview of RTI Act, 2005.

Yours Sincerely,
RO T'ﬁ'\x-:}&l‘"
R - Wit Ly

Registrar (Judicial) & PIO

Gauhati High Court, Guwahati.
ﬁﬁf’
\l;)pl'l



FORM - E
Form of supply of information to the applicant
{Rule 4 (iv)]

No. HC.OOV —01/2020-21/ 123/ RTI
Dated A/11/2020

From : Sri Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

To,: Manideep
X Road, edulla bayyaram village,

Pinapaka Mandal, Bhadradi kothangudem dist
Pin-507117

Sub: Information under RTI Act.

Ref:  Your RTI Application dated 13/10/2020 Regd. Vide ID No. 38/2020-21
dated 05/11/2020.

Sir,

With reference to the above, the information pertaining to your queries are provided herein
below:

Reply to query No. 2 : Total number of cases instituted, disposed, pending and types of

cases at Gauhati High Court as available with this Registry, Principal seat and its outlying
benches (from 1986 to September,2020) ; while for state of Assam, number of Subordinate
courts, cases pending there and types of cases (from 2005 to September,2020) are provided
in separate sheets attached herewith.

Please be noted that under the RTI Act, information as it exists only is to be
provided.

An appeal against the above order, if preferred, may be made before the Registrar
Generai / Appellate Authority, Gauhati High Court, Guwahati- 781001, under Section 19 of
the Right to Information Act, 2005 and as per provision of Rule 7 of the Gauhati High Court
(RTI) Rules, 2008, within thirty days from the receipt of this reply. '

Yours Sincerely,

. oA TM\?“‘\E
T R e

Registrar {Judiciat) & PIO

Gauhati High Court, Guwahati.
20
}i\\d‘\\t



{ HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH )

NO.HC. XXXV - 1472018/ 12.4/RTI
Dated Guwahati, 2%/11/2020

THE HATI HIGH COURY [C/

From : 5Sri Karabi Das
Dy. Registrar (Judl.-V} & APIO
Gauhati High Court,
Guwahati - 781001

To :  Addl. District and Sessions Judge / Chief Judicial Magistrate cum PIO,

Barpeta / Baska / Bongaigaon / Cachar / Chirang/ Darrang / Dhemaji / Dhubxi /

Dibrugarh / Dima Hasao / Goalpara / Golaghat / Hailakandi / Jorhat / Kamrup (M})/
‘ Kamrup (R), Amingaon / Karbi Anglong / Karimgan] / Kokrajhar / Lakhimpur /

Morigaon / Nagaon / Nalbari / Sivasagar / Sonitpur / Tinsukia / Udalguri.

Sub: Request for information under Right to Information Act, 2005,
Ref: RTI application by Mr, Saitezaa, Regd. Vide 43/2020-21 dtd 20/11/2020

Sir,

With reference to the above, I am forwarding herewith a RTI application dated
04/11/2020 of Sri Saitezaa, for taking necessary action from your end in respect of query as
subject mafter of which seems to be under your jurisdiction. Kindly note that in respect of
Gauhati High Court, there is no such budget allocation. Reply, if any, may directly be sent to
the applicant.

The necessary application fee in this connection is received by the forwarded Public
Authority.

Yours faithfully,
Encl: As stated above, wibh
241 2820

Dy.Reqistrar_(Judl) & APIO

Gauhati High Coug, Guwahati
‘Q .

Memo No. No. HC.XXXV —14/2018/ 1 1% / RTl, dated the 24./11/2020

Copy to:
Sri Saitezaa, 15-21-151, Balaji Nagar, Kukatpally, Medehal, Hyderabad, Pin-500072. He
is requested to approach the abovementioned P10s for getting the information in respect of his

query.

U1t 2020
Dy.Registrar (Judh) & APIO

P Gauhati High Court, Guwahati
“3\ s
\ ol



GH. COURT DF ASSAM NAGALAND MIZORAM AND ARUNACHAL PRADESH ) ({/(

NOHCXXXY = 14/2018/ 1 2(, /RTI
Dated Guwahati, 2@/11/2020

' Srl Karabl Das

.Dy. Registrar (Judl. -V) & APIO
Gauhati High Court.

Guwahat; - 781001

To : . Addl Dlstrlct and Sess:ons Judge / Chief JUdiCIal Magestrate cum PIO

Barpeta i Baska / Bongalgaan 7 Cachar/ Chlrang/ Darranrg / Dhemay / Dhubra /

' lerugarh 7/ Dlma Hasae / Goalpara:/ Golaghat /: Heilakandi: /- Jorhat/ Kamrup. (M}f
v Kamrup (R), Amingaon / Karbi-Angfong / Karimganj./ Kokrajhar / Lakhimpur /

Mnngann/ Nagaon / Natbaﬂ / Swasagar / Son]tpur / Tnsukta [ Ucfalgun '

Suib: Request for mformatmn under nght to Infarmatmn'ﬁ:A ot 2005

Ref: | RTI apphcatlon by Mr Hamf-ur Rehman Regd Vlcle 40{2020—21 dtd 18411/2020

Sir, _ . .
Wlth reference o the above, I am forwardmg herew:th 3 R apphcat;on dated
11/ 11/2020 Gf M. Hanlf-ur Rehman, for takmg necessary actlon from your and in respect of
query no. 1 & 2 as SLEbJECt matter of Whlch seems to be under your }unsdnctuon Reply, if any, B
may dlrectly be sent to the apphcant. ._ BRI ' : '

The necessary apphcat on fee in 'ChiS cannection i’ recefved by the forwarded Pubnc

Auttiority,
o R - Yours faithfully,
Encl: As stated above. - e VLT .
a4.11- 20

s  Dy.Registrar (Jucl) & APTQ
Gauhah H!Cih Court, Guwahati _

[N
b i.:*f:‘u »

© - _Memo No. No. HC xxxv —14/2018/ \ 2 ‘-T A RTI dated the Zﬁc /11}2020 -
' Copy tol : :

M, Hamf'—ur Rehman, E 16 East of Kailash La!a La;put Rat Marg, New Delhl 110(}65 He-_

ts requested to appreach the abovementnoned PIOs for gettmg the information in respect of his -

query.
B o
I R e A
,pﬂp Co e RO o - Dy:Registrar {Judi) & APIQ
a0 IR Gauhat: thh Court, Guwahati
K¢ . S _ "f}*“ >

_ o¥t of Assem & SPIO
Pohtmal Depanment D1spu1 i




THE GAUHATI HIGH COURY

( HIGH COQURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH )

NG.HC.OOMXV - 14/2018/ 1 28 /RT]
Dated Guwahati, 2:./11/2020

From : 5Sri Karabi Das
Dy. Registrar (Judl.-V) & APIC
Gauhati High Court.
Guwahati - 781001

To : Addt. District and Sessions Judge cum PIO,
District & Sessions Judge Office, Nagaon
Pin -782001
Sub: Request for information under Right to Information Act, 2005.

Ref: RTI application by Mr. Rituparna Patar, Regd. Vide 44/2020-21 dtd 24/11/2020

Sir,
With reference to the above, I am forwarding herewith a RTI application dated

- 09/11/2020 of Mr. Ritupamna Patar, for taking necessary action from your end in respect of his

query, as subject matter of which seems to be under your jurisdiction. Reply, if any, may
directly be sent to the applicant.

The necessary application fee in this connection is received by the forwarded Public
Authaority,

Yours faithfully,
ji
i a7 2020
Dy.Registrar (Judl-V) & APIO

Gauhati High Coup;_: Guwahati
$ ‘}1 [ \\ !’)‘p

Memo No. No. HC.XOXXV —14/2018/ zzq / RTI, dated the LE,/11/2020

Copy to:
Mr. Rituparna Patar,Vill-Balisara, P.O-Phulaguri, P.S.-Raha, Nagaon-782103. He is
requested to approach the abovementioned PIOs for getting the information in respect of his

query no-1 & 2.
LA/~

Dy .Registrar {Judl-V} & APIO
Gauhati High Court, Guwahati

Encl; As stated above.




FORM - E (_/
Form of supply of information to the applicant

2 [Rule 4 (iv)]

I : No. HC.XX(V —01/2020-21/(30/ RTI
A \ Dated 2%/11/2020

From : Sri Rafiqgue Ahmed Tapadar
Reqgistrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

To ; Mr. Surjya Kanta Ramchiary

Gauhati High Court,Guwahati.

Sub: Information under RTT Act,

Ref : Your RTI Application dated 05/11/2020 Regd. Vide ID No. 37/2020-21
dated 05/11/2020.

Sir,

With reference to your RTI application, I am furnishing herewith the Office note of
the Registry, along with the approval of the Honhle Chief Justice with regards to
regularization of appointment of Sri Nirod Sarma in the post of the Secretary to the Hon'ble
Chief Justice.

Enclo: as mentioned.

Yours Sincerely,

R. A- T‘"["“;"‘L
L G AT ¥ )
Registrar (Judicial} & PIO
Gauhati High Court,Guwahati.




aebe

FORM - E
Form of supply of information to the applicant
[Rule 4 (iv)]

No. HC.XXXV —31/2020-21/1.31/ RTI
Dated <4/12/2020

From : Sri Rafique Ahmed Tapadar
Registrar {Judicial) & PIO
Gauhati High Court
Guwahati-781001

To :  Mr. BCS Prasad
2-1-98, Raghavendra Colony
Uppal, Hyderabad, Pin-500039

Sub :  Information under RTI Act,

Ref :  Your RTI Application dated 10/11/2020 Regd. Vide ID No. 39/2020-21
dated 16/11/2020.

~ Sir,

With reference to the above, the information pertaining to your queries are provided herein
below:

Reply to query No. (i} : Oldest pending case of Gauhati High Court is CR(HC) 16/1994,
CR(HC) 17/1994.

Reply to query No. (i) : Oldest pending criminal case of Gauhati High Court is CRL REV (P)
2422/2003.

Reply to query No. {iii) : There is no Commercial case pending at the Gauhati High Court.

Reply to query No. (iv) : Oldest pending Property related case of Gauhati High Court is RSA
32/1999.

Reply to query No. (v) : Oldest pending Service(Government jobs) case of Gauhati High
Court Is WP(C) 3775/2003.

Reply to guery No. {vi) : Oldest pending case under Companies Act,1956 at the Gauhati High

Court is Company Pet. No.- 2{A) /2003.

Yours Sincerely,
R, —T_\‘_’&')Qn_

L N T

Registrar (Judicial} & PIO

Gauhati HE%I:'!%%,Guwahati.
Wi



FORM-D
Rejection Order
[Rule 4 (iii}]
No. HC.XXXV -01/2019/42Z RTI
e Dated 22/12/2020

From: Sri Rafique Ahmed Tapadar,
Registrar (Judicial) & PIO,
Gauhati High Court,
Guwahati-781001

To: Sri Bidyut Karmakar
C/o- Badal Karmakar
Katahbhanga, W/N-3
Barpeta Rd-781315

-

Sub: Information under RTT Act.
Ref: Your RTT Application dated 11/11/2020, Regd. Vide ID No. 41/2020 dtd 18/11/2020.
Sir,

With reference to the above, the information pertaining to your query is
provided herein below:
Reply to guery ; No- 1 and 2: As your queries are hypothetical in nature, this PIO

cannot render his personal opinion or comments in this regard.

Please be noted that under the RTI Act, information as it exists only is to be
pravided.

An appeal against the above order, if preferred, may be made before the
Registrar General / Appellate Authority, Gauhati High Court, Guwahati- 781001, under
Section 19 of the Right to Information Act, 2005 and as per provision of Rule 7 of
the Gauhati High Court (RTI) Rules, 2008, within thirty days from the receipt of this
reply.

Yours sincerely
=. & Tuvu’)dt—
A SUR L U W

Registrar (Judicial) & PIO

Gauhati High Court, Guwahati.

N 2%?}, 26



FORM 'E’ O/C/

Form of supply of information to the applicant . T
[Rule 4 (iv)]

No. HC.XXXY -02/2018/133 / RTI
Dated 02/12/2020
From: 5ri Rafique Ahmed Tapadar
Registrar (Judicial)& PIO
Gauhati High Court.

To : ShriS. Sharma, AJS
v Civit Judge(Sr.Div.) & Assistant Sessions Judge
Court no-3, Kamrup(M)

Sub: Information under RTI Act.

Ref: Your RTI application dated 23/11/2020
(Regd. ID No. 45/2020-21 dated 24/11/2020)

Sir,

With reference to the above, the information pertaining to your query is provided
herein below :

Reply to query: Photocopies of Answer Script in respect of Limited Department
Competitive Examination, 2020, is ready to be provided as per your request. You are to
pay cost of Rs. 345/- (Rupees three forty five) only (i.e. @ Rs. 5/- per sheet x 69
sheets), by Pay Order / DD, in favour of ‘Registrar General, Gauhati High Court’, payable
at Guwahati, as per provision of Section 7(3) of the RTT Act, 2005 and Rule 9(i)(A)(iv) of
the Gauhati High Court (RTI) Rules, 2008, so as to enable us to send the said
documents. You may also pay the amount by cash and collect the same from the RTI
Celi, Gauhati High Court. .

Kindly note that there is no mode! answer key for the LDC Examination. }\ | 01\0‘

Yours sincerely, Q;}/L)N"B‘ (\/

®R. T ~aa D cg}_ y/
e S N -j\_., (‘b %@//
Registrar (Judicial) & PIO .
Gauhati Hiap Court, Guwahati.

9;‘1'10 |
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FORM - E
Form of supply of information to the applicant
[Rule 4 (iv)]

No. HC.XXXV —01/2020-21/1 34/ RTI
Dated %./12/2020

From : Sri Rafique Ahmed Tapadar
Registrar (Judiciaf} & PIO
Gauhati High Court
Guwahati-781001

To :  Sri Amandeep Pathak
C/o- Ashok Kumar Pathak
W-3/553, Shaheed Udham Singh Nagar
Malout, Punjab, Pin-152107

Sub :  Information under RTI Act.

Ref 1 Your RTI Application dated 18/1 1/2020, Regd. Vide ID No. 47/2020-21
dated 03/12/2020.

Sir,

With reference to the above, I am to inform you that, under Rule 5{e} of the
Gauhati High Court (RTI) Rules, 2008, certified copies of case records are exempted from
disclosure. The information are to be obtained by following the procedure prescribed {for
obtaining certified copies) under the Gauhati High Court Rules, 2007.

Yours Sincerely,

R. . Tepediedl
il SR e MR VPO

Registrar (Judicial) & PIO

Gauhati HiﬂQ Court, Guwahati.
N B '(1".’.. 20
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THE GAUHATI HIGH COURT @
{ HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH ) '

NO.HC. XXXV - 14/2018/ ] ;{ /RTI
Dated Guwahati, £4/11/2020

from : Sri Karabi Das
Dy. Registrar (Jud|.-V) & APIO
Gauhati High Court.
Guwahati - 781001

To :  Addl District and Sessions Judge / Chief Judicial Magistrate cum PIO,

Barpeta / Baska / Bongaigaon / Cachar / Chirang/ Darrang / Dhemaji / Dhubri /
Dibrugarh / Dima Hasao / Goalpara / Golaghat / Hallakandi / Jorhat / Kamrup (M)/

' Kamrup (R), Amingaon / Karbi Anglong / Karimganj / Kokrajhar / Lakhimpur /
Morigaon / Nagaon / Nalbari / Sivasagar / Sonitpur / Tinsukia / Udalguri.

Sub: Request for information under Right to Information Act, 2005.

Ref: RTI application by Mr. Hanif-ur Rehman, Regd. Vide 40/2020-21 dtd 18/11/2020

Sir,

With reference to the above, I am forwarding herewith a RTI appiication dated
11/11/2020 of Mr. Hanif-ur Rehman, for taking necessary action from your end in respect of
query no. 1 & 2, as subject matter of which seems to be under your jurisdiction. Reply, if any,

may directly be sent to the applicant.

The necessary application fee in this connection is received by the forwarded Public

Authority.

Yours faithfully,
Encl: As stated above.
L&db a0 at
FUNIRE
Registrar (JudH & APIO
Gauhati High Court, Guwahati
W \*’ﬁ?pw

Pyt

emo No. No. HC. XXXV —14/2018/ V2 ¥ [ RTI, dated the %{(./11/2020

Copy to:
Mr. Hanif-ur Rehman, E-16, East of Kailash, Lala Lajput Rai Marg, New Delhi-110065. He

is requested to approach the abovernentioned PIOs for getting the information in respect of his

query.
o a0
, 2112
;’V Dy.Registrar (Judl) & APIO
¥ Gauhatli High Court, Guwahati
¢ vy L
o il

\D' . R - _._...,.\. = ey 4wy ameos v AMLLLLITL, LASMA SAAE) LU ANAD 1YIUL gy 2 YA
y Delhi-110065 for information., e =

T b loers (47 /

Under Secretary to the Govt. of Assam & SPIO

Q%

Political Department. Dispu.



FoRM - & 4
Form of supply of information to the applicant

[Rule 4 (iv)]

No. HC.XXXV —01/2020-21/{ 24 RTI
Dated 1/12/2020

1 From : Sri Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

To ‘y Hanif-ur Rehman,
E-16, East of Kailash, Lala Lajput Rai Marg,
New Delhi-110065

£ Sub :  Information under RTI Act.

Ref © Your RTI Application dated 18/08/2020 Regd. Vide ID No. 40/2020-21 dtd 18/11/2020

Sir,

Wwith reference to the ahove, the information pertaining to your queries are provided herein
below:

Reply to Query Ne, 1 & 2 : Forwarded to alf districts courts of Assam under Section 6(3)(i)

of the Right te Information Act, 2005 vide letter dtd HCXXXV-14/2018/126 127/RT1 dtd
24/11/2020 (letter attached herewith).

Reply to Query No. 3, 4 & 5 : The subject matter of the query relates to Home Department

of every state.

Yours Sincerely,

LN "V*\anQSL—-_

B9 L1y Ly

v Registrar (Judicial) & PIO
v Gauhati High Court,Guwahati.
'VI \.:Ezp‘:?-“:
N Wk
& #

y Delhi-110065 for information.
W Y /
d%’ {y) &MW € (ﬁﬂ Under Secretary to the Govt. of Assam & SPI1O

- Political Deparument. Dispur.
.
3 N



FORM ~ E ;
Farm of supply of information to the applicant O

{Rule 4 (iv)]

No. HC.XOXXV -01/2020-21/ {2/ RTI
Dated 91./12/2020

From:  Sri Rafigue Ahmed Tapadar,
Registrar (Judicial) & P10,
Gauhati High Court,
Guwahati-781001

To:  Mr. Surjya Kanta Ramchiary
Gauhati High Court, Guwahati.

Sub: Information under RTI Act.

Your RTl Application dated 25/11/2020, Regd. Vide ID No.46/2020-21 dated
25/11/2020.

Ref:

i
' Sirl .
With reference to the above, the representation dated 24/09/2020 is pending for
disposal by Hon'bie Chief Justice {Acting) of Gauhati High Court, Guwahati.

Yours sincerely,
Lo I NRSE 1P

" ,\,P'VO Registrar {Judicial) & PIO
O}\. Gauhati High Court, Guwahati.

N o \x‘.t\_\"\w



o

From:

To:

Sub:

Ref:

Sir,

FORM—E
Form of supply of information to the applicant
{Rule 4 (iv)]

No. HC.OXV —01/2020-21/ { £/ RT1
pated 17./12/2020

Sri Rafique Ahmed Tapadar,
Registrar (Judicial) & PIO,
Gauhati High Court,
Guwahati-781001

Mr. B. Ranjith Kumar
H.No-6-6-269/79,

Arunjyoti Colony, Gandhi Nagar
Hyderabad-500080, Telengana

Information under RTI Act,

Your RTI Application dated 17/11/2020-21, Reqd. Vide ID No. 42/2020-21 dated
19/11/2020

With reference to the above, the information pertaining to your queries in the
varipus Applications referred to above, is as below:

Query no.-1.2, 3, and 48~ The information sought for relates to stay orders
granted by Honble Gauhati High Court is not available with this Registry in the
format required. Although all orders of the High Court are uploaded at High Court
website but it is not possible to segregate the information sought for.

Please note that under the RTI Act, information as it exists only is to be
provided.

Yours sincerely,
R. A ‘thc-.acq__.
AR TERY YN T
Registrar {Judicial) & FIO

Gauhati H_iqh Court, Guwahati.
e




\ \ FORM-D
Rejection Order
[Rule 4 (iii)]
No. HCOOV-01/2020-21/1 34/ RTI
Dated 22/12/2020 ~

From:  Mr. Rafique Ahmed Tapadar
Registrar (Judicial} & PIO
Gauhati High Court,
Guwahati - 781 001

To: Mr. Indreswar Nath
Six mile, Chachal, Bichitrapath byelane
House no.-6, Ghy-22

3
Sub:  Reply under RTI Act, 2005.

Ref: Your RTI application dated 14/11/2020 Registered ID No. 51/2020-21

dated 21/12/2020
% Sir,

With reference to the above, this is to inform you that as per Rule 9 (i) &
g ' (iii) of the Gauhati High Court (RTI) Rules, 2008, the application fee(Rs.10) is to be
i paid by cash / demand draft / pay order, in favour of ‘Registrar General, Gauhati
High Court’, payable at Guwahati and your application doesn't come with required
o fee.

F .

Hence, your application is rejected for not complying with Rule 9 (i) B(iii} of
Ff.i - the Gauhati High Court (Right to Information) Rules, 2008.

K.

You may re-submit your application rectifying the deficiency.

b i
e g

. An appeal against the above order, if preferred, may be made before the
5 Registrar General / Appellate Authority, Gauhati High Court, Guwahati- 781001,
i under Section 19 of the Right to Information Act, 2005 and as per provision of Rule
7 of the Gauhati High Court (RTI) Rules, 2008, within thirty days from the receipt of
this reply.

. Yours sincerely,

‘i ®, A - \RDQJ}___.
r" 'l'_ L TN ‘Lo
; Registrar (Judicial) & PIO
Gauhati High Court.

\\1:?\1. ir®

Alo() borres (mﬂ - © " CHIEF JUSTICE'S SECRETARIAT
— = . © - Rece'st No. 8. Dt.. S‘L‘I.L..fl\'?‘slu[’z,a
D, D880 NC. & D.vsroor
Syneture,
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FORM - E
Form of supply of information to the applicant
[Rule 4 {iv)]

No. HC.XXXV ~01/2020-21/1 44 RTI
Dated 24/12/2020

From : Sti Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

To : Mr. Bijit Sonowal
Enrl. No- 441 of 2016
¥ Advocate, Jayanta Enclave,
Housing Society A(1), Pin-781022

Sub : " Information under RTI Act.
Ref 1 Your RTI Application dated 18/12/2020 Regd. Vide ID No. 49/2020-21 dtd 18/12/2020
Sir,

With reference to the above, the information pertaining to your queries are provided herein
below:

Reply to Query No. 1 : No such complaint bearing no. HC.XV/2001/pt.11/63/RY, Dated
15/02/2020 was received against Mr. Indra Mohan Baruah, employee of Gauhati High Court
from Kalyan Das and others.

Reply tg Query No. 2 : Doesn't arise in view of information at S. No.1.

,7// @ \
\‘C& %@\}\7/0'\\/ Yours Sincerely,
v g% %\\i/ R. A Tapeden -
()/ Az, e b
e Registrar (Judicial} & PIO

Gauhati High Court,Guwahati.



FORM - E '{:9/Q

Form of supply of information to the applicant
[Rule 4 (iv)]

No. HC.XOXXV —01/2020-21/44 1/ RTI
TR Dated 24/12/2020
: From : Sri Raftque Ahmed Tapadar -
Registrar {Judicial) & PID
b Gauhati High Court
- Guwahati-781001

To : Mr, Labu Sinha,
Vill- Nobet Pathar, P.O. & P.5.-Misamari
Sonitpur, Assam

Sub : Information under RTI Act.

Ref : Your RTI Application dated 08/12/2020 Regd. Vide ID No. 48/2020-21 dtd
08/12/2020

Sir,

With reference to the above, the information pertaining to your queries

are provided herein below:

Reply to Query No. 3 (b}i} : Your plea regarding pay protection has been

rejected. All office notes related to your application dated 20/12/2019 are
furnished herewith,

Reply to Query No. 3 (b)ii): Copy of the service book along with EL statement

are furnished herewith.

Yours sincerely,
®oOA. "1‘-_-\‘\“')‘.“‘
T v g
Registrar (Judicial) & PIO
Gauhati High Court, Guwahati.




, FORM E’ D { C/
‘\\ Form of supply of infermation to the applicant <
: [Rute 4 (Iv)] .
No. HC XXXV —02/2020-21/14;2/ RTI
Date ¢5/01/2021
From: Sr Rafique Ahmed Tapadar
Registrar (Judicial)& PIO
Gauhati High Court
To : Mr. Hemanga Barman
House No- 106, Mukunda Madhab Kutir
d Bhagadutta Path, Durgasarobar, Kamakhya Gate
Guwahati — 781009
Ref:  Your RTI application: dated: 21/12/2020, Regd. Vide ID No.50/2020-21
dated, 21/12/2020.
Sir,
With reference to the above, the information pertaining to your query is
provided herein below :
Reply to gquery:
{A} Regarding question no-2 of AJS Grade III prelims, 2020:
Answer of both (i & ii} the questions are available in public domain and as
such can be verified form the source,
(i) No
{iviThe question was cancelled on recommendation of Hon'ble Recruitrment
Committee,
{B) Regarding question no- 41 of AJS Grade III prelims, 2020:
(),(ii) & (iii) questicns pertains to the content and interpretation of Cr.P.C.
The PIO of the Gauhati High Court is not supposed to give his opinion/views on
those aspects. ‘
(iv) & (v} these are vague questions, which cannot be entertained under RTI
ACT,2005.
{C) regarding guestion ng- 47 of AJS Grade il preiims, 2020:
(i), (i), (iii) & (iv) questions pertains to the content and interpretation of Cr.P.C.
The PIO of the Gauhati High Court is not supposed to give his opinion/views on
those aspects.
{D) The Xerox copy of OMR Answer sheet in respect of AJS Grade-III
}\ preliminary examination 2020 is attached herewith, '
WM
Q‘\“""x PR -
g\#{ - q\ﬂ\\ ?,@ Yours sincerely,
‘\'\-t-’w N L)("'{.'E’ R@ - Tepadoiy
o> L S Y \1,

Registrar (Judicial) & PIO
Gauhati High (\:ﬂourt, Guwahati.

oyl
N ‘}}f\\/ﬁ




Form of supply of information to the applicant
{Rule 4 (iv)]
No. HC. XXXV —-02/2019/ 1434/ RTL
Dated 2%/01/2021
From: Sri Rafique Ahmed Tapadar
Registrar {Judicial)& PIO
Gauhati High Court, Guwahati

To : Mr. Murshid Ali Choudhury
Senior Judicial Assistant,
Gauhati High Court

Sub:  Information under RTT Act.

Ref: Your RTT application dated: 28/12/2020, Regd. Vide 1D No.53/2020-21
dated 28/12/2020,

Sir,

With reference to the above, photocopy of OMR answer script in respect of
yourself / Roll No. 2650 of AJS Grade III, 2020, preliminary examination is enclosed

herewith.

Yours sincerely,
a. o “l’"sl‘)-—\}:{l_
ay oy 2

" Registrar (Judicial) & P10
Gauhazti High Court, Guwahati.

Enclo ; as stated

M sl O a;:(:[g_ad

Dty



FORM ‘€’ (
Form of supply of information to the applicant -

[Rule 4 (iv)]
No. HC.XXXV —02/2019/ 144/ RTI
Dated %2./01/2021
From: 5r Rafique Ahmed Tapadar
Registrar (Judicial)& PIO
Gauhati High Court, Guwahati

To @ Mr. Nawaj Ahmed
C/o- Noor uddin Ahmed
Vill- Deorail, P.O.-Badarpur
Karimganj- 788806

Sub;  Information under RTI Act.

Ref: Your RTI application dated: 22/12/2020, Regd. Vide 1D No.51/2020-21
dated 22/12/2020.

Sir,

With reference to the above, photocopy of OMR answer script in respect of

yourself / Roll No. 2718 of AJS Grade III,2020, preliminary examination is enclosed

herewith.
Yours sincerely,
. B Ta\‘...fhu-h..
Enclo : as stated ey . or- 2y

" Registrar (Judicial} & PIO
Gauhati High Court, Guwahati,

poecied
Afmact Prorad(nT 515

6
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From:

FORM-D O / C/
Rejection Order

[Rule 4 (iii)]
© No. HC.XXXV-01/2019/145/ RTI
Dated .6 /0172021

Sri Rafique Ahmed Tapadar
Registrar (Judicial) &PIO
Gauhati High Court.
Guwahati — 781 001

To : -\Ar. Prasun Kanti Das

L}

Sub :

Ref:

Sir,

Netaiji Pally Road, P.O- Settlement Road
P.S. & Dist- Karimganj, Pin-788712

Reply under RTT Act, 2005.

Your RTT application dated 23/12/2020 Registered vide ID No. 59/2020-21
dated 04/01/2021.

With reference to the above, 1 am directed to inform you that the requisite

fee of Rs 10/- paid through IPC, ought to have been paid in favour of 'Registrar
General, Gauhati High Court’, payable at Guwahati, instead of 'Public Information
Officer of Gauhati High Court ",

Hence, your application is rejected for not complying with Rule a(iit} of the

Gauhati High Court (Right to Information) Rules, 2008. The IFO so enclosed with
your application, is returned herewith,

You may re-submit your appfication rectifying the deficiency.

Yours sincerely,

Enclo: IPO no: 43F 082634 R. a- -r-.\.-.c.acm

el . =Y 1y
Registrar (Judicial) & PIO
Gauheti High Court,




FORM-D @

Rejection Qrder
[Rule 4 {iii)]
No. HC.XO(KV-01/2019/ 1 44 RTI
Dated .£./01/2021

From: Sri Rafique Ahmed Tapadar
Registrar (Judicial) &PIO
Gauhati High Court.
Guwahati ~ 781 001

To : shi
L -64, Kalkaji, New Delhi
Pin -110019, Mob-9711400048

Sub : Reply under RTI Act, 2005.

Ref: Your RTI application dated 11/12/2020 Registered vide ID No. 58/2020-21
dated 04/01/2021.

Sir / Madam,

With reference to the above, § am directed to inform you that the requisite
fee of Rs 10/- paid through IPQ, ought to have becn paid in favour of 'Reqgistrar
General, Gauhati High Court’, payable at Guwahati, instead of ‘Accounts Officer
Department of High Court of Gauhati *.

Hence, your application is rejected for not complying with Rute 9(iii) of the
Gauhati High Court (Right to Information) Rules, 2008. The IPO so enclosed with
your application, is returned herewith.

You may re-submit your application rectifying the deficiency.

Yours sincerely,
Enclo: IPC no: 47F 302364 R .o Tepedei
el o1 Ly

Registrar (Judicial) & PIC
Gauhati High Court.

(;; AN
:\
¢

(8



FORM - E
Form of supply of information to the applicant
[Rule 4 (V)]

No. HC.XXXY ~01/2020-21/ {4 & / RT1
Dated 1#701/2021

From : Sri Rafique Anmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

To : Sri Mrinmoy Das
Computer Typist
Office of the Munsiff, Bajali, Pathsala

Assam -781325
Sub:  Information under RTI Act.

Ref:  Your RTI Application dated 06/11/2020. Regd. Vide 1D No. 60/2020-21
dated 04/01/2021.

Sir,
With reference to the above, the information pertaimng to your queries are provided herein
below:

Reply to query No. (1) the post of Computer typist is not mentioned in the service rulesfor
of Subordinate courts of Assam, e District & Sessions Judge
Magistrate

employees
Establishment{Ministerial) Service Rute, 1987” and “The Chief Judicial

Establishment(Ministerial) Service Rule, 1987".
It may be mention here that draft service rule for Computer typist of the Sub-ordinate

Courts is under consideration.

Reply to query No. {2) . doesn't arise.

Yours Sincerely,
R B Tem Py I (A
19 + 904~
Registrar (Judiciat) & PIO
Gauhati High Court,Guwahati.




fFrom :

To

Sub:

Ref :

Sir,

FORM - E
Form of supply of information to the applicant
[Rule 4 {iv)]

No. HC. XXXV =01/2020-21/ 154 / RTI
Dated (10172021

Sri Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

Sri Gaurab Dutta

Rani Bagan Housing complex,
Pasupati Apt. F1 101, Beltola tiniali
Guwahati- 781028

Information under RTIL Act.

Your RTI Application dated 15/12/2020. Regc. Vice ID No. 56/2020-21
dated 29/12/202C.

With reference to the above, I am to inform you that the case no WR{(C)
2940/2019 has already been disposed on 21/11/2019, said order is available at
Gauhati High Court offical website. You may follow the link

ntps: //services.ecourts.qov.infecourtindiaHC/cases/case no.php?state cd=68dis

t cd=1%court code=1&stateNm=Assam,.
While in respect of WP(C) 1625/2019, the case was iast listed on
14/05/2020, where it was ordered to fist after 4{four) weeks but due to Covid-19

restriction same couldn’t be listed on time,

Yours Sincerely,
KA. & - T o‘M
L - ‘i;T
Registrar (Judicial) g PIO
Gauhati High Court, Guwabhati,




FORM - E
Form of supply of information to the applicant
[Rule 4 (iv)]

No. HC.XXXV -01/2020-21/ ! 5G / RTX
Dated 4&/01/2021

From : Sri Rafique Ahmed Tapadar
Registrar (Judicial} & PIO
Gauhati High Court
Guwahati-781001

Tc : SriRijaul Haque
Muslimpatty, Ward no- 5
P.O -+ P.5- Barpeta
Barpeta — 781301, Assam

et 1

Sub: Information under RT1 Act.

Ref : Your RTI Application dated 21/12/2020. Regd. Vide ID No. 57/2020-21
dated 04/01/2021.

Sir,

With reference to the above, the information pertaining to your queries are
provided herein below:

Reply to query No. (1) © There is provision for promotion of a peon {Grade-IV staff
of the Subardinate court of Assam} to the post of LDA/ Copyist in “The District &

Sessions Judge Establishment (Ministerial) Service Rules, 19
Chief Judicial Magistrate Establishment {Ministerial) Service Rules, 1987,

Reply 1o query Nof2}: According to “the District & Sessions Judge
Establishment{Ministerial) Service Rule, 1987" and “Assam Chief Judicial Magistrate

Establishment {Ministerial} Service Rules, 1987”7, rinimum academic qualification

87" and “The Assam

and experience required for promotion of a peon to the post of LDA/ Copyist are ;
“who have passed the HS.L.C or equivalent examination and have rendered at

least 7 years of continuous service in the establishment on the first day of the year

in which selection is made”,

Yours Sincerely,
R. A Te Sy
I - Ol L
Registrar (Judicial) & PIO
Gauhati_High Court,Guwahati.
=g
.‘A(}}\
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From :

To

Sub :

Ref :

Sir,

FORM - E
Form of supply of information 1o the applicant
[Rute 4 (iv)]

No. HC.XOXV —01/2020-21/ 15 { [ RTI
Datea 20/01/2021

Sri Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

Sri Maruf Ahmed Choudhury
5/C- Abdul Munim Choudhury

Vili + P.C- Maizgram
Karimganj - 788712

Information under RTI1 Act.

Your RTT Application dated 13/12/2020. Regad. Vide ID No, 55/2020-21
dated 29/12/2020.

With reference to the above, the information pertaining to your queries are
provided herein below:

Reply to query No. (1) : Number of vacancy position of Stencgrapher Grade-Iil

under District and Subordinate Judiciary of Gauhati High Court {state of Assam) is
68 (sixty eight). (As on 01/07/2020)

Reply to query No. (2) : Number of vacancy position of Stenographer Grade-II
under District and Subordinate Judiciary of Gauhati High Court (state of Assam} is

56 (Fifty six). {As on 01/07/2020})
Reply to query No. {3) : The Gauhati High Court will notify the recruitinent process

of Stenographer in its website at the appropriate time.

Yours Sincerely,
R . A "'l‘&-(&r-sa‘-\n—
LT . S "y
Registrar (Judicial) & PIO
Gauhati High Court, Guwahati.

L
w ¥




From:

To:

Sub.:

Ref.:

FORM - E
Form of supply of information to the appiicant
[Rule 4 {iv)]

No. HC)OXV-01/2020-21/_152_ /RTI
Dated: _20™ of Janvary, 2021

Sri R.A. Tapadar,
Registrar (Judicial)-cum-PIO,
Gauhati High Court,
Guwahati — 781001

Smt. Labanya Goswami,
19, Parag Das Path, *
Jyotinagar,

Guwahati — 781021

Furnishing of information under the RTI Act, 2005.

Your RTI application dated 23-12-2020 registered vide ID No. £5/2020-21
dated 28-4-202%

Madam,

With reference to the subject dted above, 1 am to inform you that a

petition, being LA.(C} No. 2241/2020, has been filed for condonation of delay in
respect of Filing No. RSA 17077/2019. The said interlocutory application is

pending before the Hon'ble Gauhati High Court and as such, Filing No. RSA

17077

/2019 has not yet been registered.

Yours sincerely,
R @ - 'rupoi)ma.

T oy -

Registrar ﬂggicig!]-cum-PIO
‘Q'ﬂ!\ ] 7»’\
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From

Tor :

Sub:

Ref .

Sir,

FORM - E ((/
Form of supply of information to the applicant
{Rule 4 (iv)]

No. HC.XXXV -01/2020-21/ [ 3 / RTI
Dated 4#01/2021

Sri Rafique Ahmed Tapadar :
Registrar (Judicial) & PIO

Gauhati High Court

Guwahati-781001

Sri Subhash Das
Computer Section,
Gauhati High Court, New Buiiding

Information under RTI Act.

63
Your RTI Application dated 06/01/2021. Regd. Vide ID No, 62/2020-21
dated (_)_6/01/2021,

&

With reference to the above, sought for documents in respect of your RT1
Query are attached herewith,

Enclgsed : as mentioned

Yours Sincerely,
N = mFDQL
i 2L . . l-\
Registrar {Jud%ciaﬁ?& PIO
Gauhati High Court, Guwahati.
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Leced
gut,ml\r\\“' )
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FORM 'E’
Form of supply of information to the applicant
[Rule 4 (iv)]
No. HC.XOXXV —01/2020-21/ 154 / RTI
Dated A3,/01/2021

From: Sri Rafique Ahmed Tapadar

Te

Sub:

Sir,

Registrar (Judicial) & PIO
Gauhati High Court.
Guwahati - 781001

Mr. Priya Pal Bhikku ,

Maya Sarovar area, P.Q.-Bodhgaya,

Dist-*Gaya, Bihar, Pin-824231.

Your RTI application dated: 10.12.2020, Regd. Vide ID No.61/2020-21 dated
04.01.2021.

With reference to the above, the information pertaining to your query is provided

herein below:

Reply to query No- A:  Photocopies of the letters sought for will be furnished or the
payment of Rs, 30/- only (i.e. @ Rs. 5/- per sheet x 6 sheets) either in cash or Pay
Order / DD, in favour of 'Registrar General, Gauhati High Court’, payable at Guwahati,
as per provision of Section 7(3) of the RTI Act, 2005 and Rule 9(i)}{A)(iv} of the
Gauhati High Court (RTI) Rules, 2008.

Reply to guery No- B: Yes.

Reply to query No- €. Photocoples of the letters sought for will be furnished on the

payment of Rs. 40/- only (i.e. @ Rs. 5/- per sheet x 8 sheets) either in cash or Pay
Order / DD, in favour of 'Registrar General, Gauhati High Court’, payable at Guweahati,
as per provision of Section 7(3) of the RTI Act, 2005 and Rule 9(i)}{A){iv} of the
Gauhat High Court (RTI} Rules, 2008.

Reply to guery No- D Photocopies of the action taken reports sought for will be

furnished on the payment of Rs. 40/- only (i.e. @ Rs. 5/- per sheet x 8§ sheets) either
in cash or Pay Order / DD, in favour of ‘Registrar General, Gauhati High Court’, payable
at Guwahati, as per provision of Section 7(3) of the RTI Act, 2005 and Rule S{i}(A)(iv)
of the Gauhati High Court (RTI) Rules, 2008.



Reply to query : No-E  Mr. Ashim Chamuah, retainer counsel of the Gauhati High
Court Legal Services Committee (GHCLSC), gave opinion in respect to your
representation. Since Mr. Chamuah is the retainer counsel of the GHCLSC, no

appointment letter was issued to him,

Reply to query : No- F Photocopies of the opinions sought for will be furnished on the
payment of Rs. 10/- only (i.e. @ Rs. 5/- per sheet x 2 sheets) either in cash or Pay
Order { DD, in favour of 'Registrar General, Gauhati High Court’, payable at Guwahati,
as per provision of Section 7(3} of the RTI Act, 2005 and Rule S(i){(A)(iv) of the
Gauhati High Court (RTI) Ruies, 2008.

Reply to query No- G: The Secretariat of Hon'ble Chief Justice does not deal with

matters relating to separation of Executive and Judiciary.

Reply to gquery No- H: Photocopies of the relevant documents sought for will be

furnished on the payment of Rs. 90/- only (i.e. @ Rs. 5/- per sheet x 18 sheets) either
in cash or Pay Order / DD, in favour of “Registrar General, Gauhati High Court’, payable
at Guwahati, as per provision of Section 7(3} of the RTI Act, 2005 and Rule 9(i){A)(iv)
of the Gauhati High Court (RTI) Rules, 2008.

Yours Sincerely,
=R . & '—.'-..\..Q.Bc-&z._..
28, oy - R

Registrar (Judicial) & PIO
Gauhati High Court, Guwahati.

" :‘HI}'
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From ;

To

Sub ;

Ref :

Sir,

FORM-E
Form of supply of information to the applicant
[Rule 4 {iv)]
155
No. HC.XO(KV —01/2020-21/.66 7 RTI
Dated A7./1 /2026

Sri Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

Sri Amandeep Pathak

C/o- &shok Kumar Pathak

W-3/553, Shaheed Udham Singh Nagar
Malout, Puniab, Pin-152107

Information under RTI Act.

Your RTI Application dated 10/01/2021, Regd. Vide ID No. 66/2020-21
dated 21/01/2021.

With reference to the above, [ am to inform you that, a sample application
form to get certified copy of plaint, annexure and order is attached herewith, Kindly
note that, only certified hard copies are supplied to the applicant in person at the
Copying section of this High Court.

Total fee deposited for case no. PIL 44/2011;
Court fee for Writ Petition — 50 * 10 = 500/-

Court fee for Affidavit = 3.30/-
Court fee for Vakalatnama = 5.50/-
= 508.80/-

Yours Sincerely,
®. o5 'r‘a-\,a\"Ao\rl....
T8 .o Ay

Registrar {Judicial) & PIO
Gauhati High Court, Guwahati.




FORM-D f\\ N
Rejection Qrder \J B
[Rute 4 (i)}
No. HC.XXXV-01/2019/154/ RT1
Dated 4$/01/2021

From: Sri Rafigue Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court,
Guwahati — 781 001

To :  Sri Mohit Raj Bhatia
v L -64, Kalkaji, New Delhi
* Pin -110019, Mob-8319374718

Sub ¢ Reply under RTI Act, 2005.

Ref: Your RT1 appliéation dated 28/12/2020 Registered vide ID No. 64/2020-21
dated 18/01/2021.

Sir,

With reference to the above, 1 am directed to inform you that the requisite
fee of Rs 10/- paid through IPO, ought to have been paid in favour of ‘Registrar
General, Gauhati High Court!, payable at Guwahati, instead of ‘Accounts Officer
Lepartment of High Court of Guwahati ".

Hence, your application is rejected for not complying with Rule 9(iil} of the
Gauhati High Court (Right to Information)} Rules, 2008. The IPQ so enclosed with
your application, is returned herewith.

You may re-submit your application rectifying the deficiency.

Yours sincerely,
Enclo: IPC no: 47F 281241 R @ T dely
L .0y, ‘U‘

Registrar (Judicial) & PIO
Gauhati High Couirt.
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FORM-D O{(/

) Rejection Order
‘-\ . [Rule 4 (iii)]
No. HC.)XO0V=01/2020-21/§5 #/ RTI
Dated £8/01/2021

From: Sri Rafique Abhmed Tapadar
Registrar (Judicial) &PIO
Gauhati High Court.
Guwahati - 781 001

To : ashi
+ L -64, Kalkaji, New Dethi
Pin -110019, Mob-9711400048

Sub : Reply under RTI Act, 2005.

Ref: vour RTI application dated 14/01/2021 Registered vide ID No. §7/2020-21
dated 21/01/2021.

Sir / Madam,

With reference to the above, I am directed to inform you that the requisite
fee of Rs 10/- paid through IPO, ought to have been paid in favour of 'Registrar
General, Gauhati High Court’, payable at Guwahati, instead of *Accounts Officer High
Court of Gauhati ".

Hence, your application is rejected for not complying with Rule 9(iii) of the
Gauhati High Court (Right to Information) Rules, 2008. The IPO so enclosed with

your application, is returned herewith.

You may re-submit your application rectifying the deficiency.

Wq}' Yours sincerely,

N

Y Enclo: IPO no: 47F 284092 R oA Teapedert-
Q" 12 o

Registrar (Judicial) & PIO
Gauhati High Court.




FORM -E
Form of supply of information to the applicant
[Rule 4 (iv)] '
I No. HC.XXXV —01/2020-21/ 1.5 RTI

Dated ..1/02/2021
3 From : Sri Rafigue Ahmed Tapadar
: Registrar (Judicial) & PIO
E (Gauhati High Court
Guwahati-781001

To :  Mr.Parthsarathi Loganathan
57C, DWARKAMAHI, BEML 5™ STAGE
KANDAPPA LAYOUT, SECOND MAIN
RAJARAJESWARI NAGAR
BANGALORE, PIN-560098

Sub: Information under RTI Act.

Ref : Your RTI Application dated 17/12/2020 Regd. Vide ID No. 62/2020-21
dated 06/01/2021.

Sir,
¢ With reference to the above, the information sought for is enclosed herewith.

Yours sincerely,
R —f‘-\‘ﬁﬂau;_ -
1 vy . .\_\
Registrar (Judicial} & PIO
Gauhati High Court,Guwahati.

Enclo : 2 pages.
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FORM-D O .
Rejection Order
[Rule 4 {iii)]

No. HC.)00W-01/2020-21/ 41/ RTI
Dated 3£/01/2021

From: Sri Rafique Ahmed Tapadar
Registrar {Judicial) & PIO
Gauhati High Court,
Guwahati —~ 781 001

To : Sri Uttam Bhattacharjee
Railway Quarters No-93B/8BC Colony
P.0.-Pandu, Pin code no-781012, Guwahati-12

Sub : Reply under RTI Act, 2005.

Ref: Your RTI application dated 31/12/2020 Registered vide ID No. 71/2020-21
dated 23/01/2021.

Sir,
With reference to the above, I am to inform you that the reguisite fee of

Rs 10/- paid through IPO, is to be paid in favour of ‘Registrar General, Gauhati High
Court’, payable at Guwahati, instead of ‘Registrar(PI0) Guwahati High Court’.

Hence, your application is rejected for not complying with Rule 9{iii) of the
Gauhati High Court (Right to Information) Rules, 2008. The IPO so enclosed with
your application, is returned herewith,

You may re-submit your application rectifying the deficiency.

Yours singerely,
Enclo: IPO no: 52F104516 R. . & TD\\'\QBOJL,

30 - wy . ot
Registrar {Judicial} & PIC
Gauhati High Court.




[ I Y LY SO . . . e

FORM-D

Rejection Order /é / C__’,

[Rule 4 (iii}]

L a———

No. HC.)OOX(V-01/2020-21/ {64/ RTI

From: Sri Rafigue Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court.
Guwahati — 781 001

To : Sri Subodh Kr. Saha
' New Goshala, Krishna Nagar
House No-16, P.O.-Maligaon
Pin code no-781011, Guwahati-11

Sub : Reply under RTI Act, 2005.

Ref: Your RTI application dated 31/12/2020 Registered vide ID No. 70/2020-21
dated 23/01/2021.

Sir,
with reference to the above, I am to inform you that the requisite fee of

Rs 10/- paid through IPQ, is to be paid in favour of 'Registrar General, Gauhati High
Court’, payable at Guwahati, instead of ‘Registrar(PI0) Guwahati High Court’.

Hence, your application is rejected for not complying with Rute 9(iii} of the
Gauhati High Court (Right to Information) Rules, 2008. The IPC so enclosed with
your applicatian, is returned herewith.

You may re-submit your appiication rectifying the deficiency.

Yours sincerely,

Encio: IPO no: 52F104515 R B Tﬂn&&_

’5" oy, 1'!
Registrar {Judicial) & PIC
Gauhati High Court.




e FORM-D & / C
/

__.-,f“ : Rejection Order
: [Rule 4 (iii)]

No. HC.XXXV-01/2020-21/ 159 RT1

From; Sri Rafigue Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court.
Guwahati — 781 001

To @ Sri Thaneswar Kalita
Railway Quarter no- 128/A, West gotanagar
+ Adarsh Colony, P.O.-Maligaon
Pin-781011, Assam.

Sub Reply under RTI Act, 2005.

Ref: Your RTI application dated 31/12/2020 Registered vide ID No. 69/2020-21
dated 23/01/2021.

Sir,
With reference to the above, I am to inform you that the requisite fee of

Rs 10/- paid through IPQ, is to be paid in favour of 'Registrar General, Gauhati High
Court’, payabie at Guwahati, insteac of ‘Registrar(PIO) Guwahati High Court’.

Hence, your application is rejected for not complying with Rule 9(ii) of the
Gauhati High Court (Right to Informaticn) Rules, 2008. The IPQ so enclosed with
your application, is returned herewith.

You may re-submit your application rectifying the deficiency.

Yours sincerely,
Enclo: IPO no: 52F104514 &, -"T-\,?ct'at-d'\_
EERRA RS

Registrar (Judicial} & PIO
Gauhati High Coutt.




